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of persons end that the poor men are
not hit. If they are so, why should
there be any objection for the levy of
these taxes and the realisation of
money for developmental purpose.

What I am concerned 1s, not the
levy of these taxes or the number of
taxes that are levied so long as they
are equitable. The whole House wnll
give 1its consent and support; it has
done so in the past

But my concern 1s this These
taxation proposals are sanctioned by
this House After that, they must be
effectively and efficiently adminuster-
ed and enforced But 1t causes the
greatest concern among all of us 1f
there 1s evasion More money 1s thus
lost and we are taking resources to
fresh taxes It 1s not that I am oppos-
ed to fresh taxes provided they are
equitable But, I feel that more
efforts should be made to realise more
out of the existing taxes and see that
there are no loop-holes The admims-
tration should be made more effective
and efficient For instance, in the
mcome-tax department, according to
the report here, during the last six
months—upto January 1957--as a re-
sult of inspection being instituted and
endeavours being made concealed in-
come of Rs 384 73 lakhs was brought
under the assessment yielding about
Rs 216°02 lakhs If wigilance and
proper enforcement is there, we can
realise more money out of these I am
more concerned with these evaders
They become regular evaders. As
soon as the war was over, there was
so much inflahion and speculation
Many accounts were re-opened A
number of persons were brought
under assessment and a tribunal was
also appointed. But, what happen-
ed? Then, some concession also
wag shown to them These evaders
never reciprocated the good-will
shown by the Government Even
after this good-will was shown, they
never realised the interest of the
country and paid what was due to the
country. As they were successtul in
evading the tax, it gave an impression
to the others that whatever taxes
were levied by this House or by the
Government could easily be evaded.

(Registration) Bill
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Take, for instance, the sales tax.
On account of certain anomalies and
defects also, but mostly due to the
evasion mentality, we are losing to
the extent of nearly Rs. 200 crores
every year If only proper vigilance,
proper and effictent administration is
made, we can realise a good deal out
of these taxes.

Mr Deputy-Speaker: Would the
hon Member like to continue to-
morrow or finish in one or two
minutes?

Shri Shankaraiya: Sir, I would like
to continue tomorrow

Mr, Deputy-Speaker: Then, the
hon Member may continue tomorrow.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FirTH REPORT

Sardar A S Saigal (Janygir): 8ir, I
beg to move:

“That this House agrees with
the Fifth Report of the Commit-
tee on Private Members’ Bills
and Resolutions presented to the
House on the 22nd August, 1857.”

Mr Deputy-Speaker: The question
is:

“That thig House agrees with
the Fifth Report of the Commit-
tee on Private Members' Bills
and Resolutiong presented to the
House on the 22nd August, 1957.”

The motwn wag adopted

SADHUS AND SANYASIS (REGIS-
TRATION) BILL—contd

Mr Deputy-Speaker: The House will
now take further discussion ¢n the
motion moved by Shri Radha Raman
on the 9th August, 1957, that the Bill
to provide for the Registration of
Sadhus and Sanyasis in India, be
taken into consideration.
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[Mr Deputy Speaker]

Out of 2 hours allotted for discus-
sion of the Bill, five minuteg were
taken up on the 9th August, 1857, and
one hour and 55 minutes are still left

Shr: Radha Raman may continue
his speech

Sardar A 8 B8aigal (Janm)gir) We
have tabled some amendments to the
Bill

Mr Deputy-Speaker: Amendments
will be taken up after the motion has
been made

st AT WW@ (I 9F)

IUTEAE REIRA, FEY GgS al § &
AT T FEA F A Q@ AT AATE |
I fof 39 98 ¥ 9gT § AT eI
& 7w g A fadaw freeht o
AT F aT A o 97 6 39 awy
TEHT W 39 & g faerad =@y
@ ST FHT A 5T F 8§ 59 a0
T & are feT 5 3w
&\ o frdas § 2 A ai o aga
T & § 7 fomsr 3w & anpm, a=r-
faay aur oo sfwEy 7 @ faugs
o faae FF W9 §, wfae 51 foan
T § ) UF TG I AWNA 5T W
we ¢ 5 ww fas 7wt 9% wea-
feeiy & Woeaw F |9 G ArgAtew
# quT ATTER ¥ A7 AT TG T o
e ww ag N Areafer w1 9@ §,
g 1@ A g fewr o § wlR faw
foreda &1 9 @ mr §

FET TN 97 gwF w faar
T § 9% 4% & F wTeaa # ¥ ag dwan
g f& anpit ek worfedy & ey
aga wT § R GG X Ty T g
P g fr oY fait A firelt feafoaner
qTET & qM A1 el @ et wonr &
vy a7 fsdy 7 (wet qeur & w0 w

R e T o ey W
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+f § fie oY syferra ®7 & Ao o=@
& a1 T B § 1 O Ay W% am-
ferdy % agay & G0 0 & o & o formr
N gwar Wy wmfa @ oy 7
et e W RIS WR %)
qE ITHY U AT GEATE ¢ T A
%o fadas & oF T ag o e
T § i Y ¥ ST &Y el A
AT ATY AT GATEY § AT FEL A g,
I sufwrdy £ afs GO g9 Afe-
frmm ¥ oo W™ fagaT & g
2 2 a1 suw el B 9 wfe
Y wifed | 7w sey 7 | gg w7
et g fF 5@ fadas F o 7 "
9 ¥q 9a9 F GRS T@T 41, I9 999
a8 9wy oY e sy F wfuwm
amy s s @ foias 1) e
FOT O 2y fadus & faers Ty 7
¥ gEr IS | I g7 W G §
a8 Wreared fae1 9 49 a7 3@ 66
HAT Woit A S angey 7R awafay
1 wfarer M AW A A A A
@y § WK W g fF 9w Wi afar
T2, 7@ 97 {0 w7 3w 72 fr s
AT 7g faw & 7F9Q) ¥ AT § 9
AN QX AR 9T FERE & | W 3GHT
FIE gea graT € ot fa% ag =
¢ fr anp AR awafaay 1 fra acg
¥ qrEr qE, Sewr A St
7 R wG Tav 7 &) fF argsr S
segTfa & ATR 9 &ga @ O 4ry
o 78T A Sy wafad g At gUEAR
FE g, o WHER FQ § 9K 77
HIGHT ATY FEd § w9 R el
FT #T AR A R g+ g W
IMH T o WA TERL NG A
w0 § N f gfea 7E W o WY
§ v @ qar I gy & whogw
¢ I vz fuw o Wi wE W
afror g 4 §1 5 gt @ faduw B
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W ug WER § Fr amqe o aemfay
w0 wfresr 4§, W O g wg WX
grardy § O o avfr o) aueft
# fa # vt oY= fa w1 @R
faelt & w ¥ At afer gomrQ aEl
¥ grar umn § 9 o &7 oA W
foreay wfirest sy Wt S aRg ¥ &
AR IR FW AT A qgrar W
SUTET 9T JoT g d@er WiEd € 9
st @ W gy Aw e
FQ F R ATTAE FHC AT FH § oA
AW FW W&, ST w A s
> AR 9 FH T AR |

{5 06 hrs

(Pandit Thakur Das Bhargava in the
Chair

3g g ¥ § 7% F7A7 e g fF
fadas #1 aFag qg adr & F e o
A1y a1 = a1 gfafea st s
et Feafioggaret 2T 71 aveq@ @A
g v 5l wwTe 7 o PresToa,
FereT fenft ST AT oY a5z 1 AT IAHL
fet s = oY wamfaa ey g o
Iue f s A TS
Wz 7 71 )

T vy AvgAl, A4y Wi Fenfen
T W g W IR am, qalar w1
FTAT RRAT AEAT § FF 7 Y wwAdn
g fr a0t W 7 T www avg § A
s gt & fad o 2w 9 aegpfa
A2 & " 7 wAfar w1 oagrn & v
et g 7 e Gm #% fadaw @Y
eI FTRT § THIAC IIAAT & 4T IARY
FARTAT H7AT § ar fawewre wowm B,
g3 W ¢ @ 3y wfawe a8 @A
SR THAY W qET TG K
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e frdrae & &Y ¥ Wil awee g
TF WY ag ¢ 5 gw v & v gt
W & W O dur ez g fred
fF g @ s 9 f& weasd &
anaY MR gqrfaaY B der feaAr &
T 78 ff 27 qar A7 fF warE, wrxw
ar I7F N feyqua wgw @ I
aent fEweT & )

WA & qrgeT 7 F=T A0 9%
gmfa #@ # A a8 * 3978 g
& mre &y afge iz & qmE wig w Y
qrq, 8 A7 AAT BT IR F FG O
2 93 A At 9% fe gw feigw
& BT 39 a1 FY sgaeqT § i awmg
7% {5 a7 faeft afweds & am I
& ar felt werd aweT & AT AW
g, T 1 oAF & R OR ATy Y
ST AYTH A1 99 & 95 § a1 A 39
festqoT Arsd & ITH AT & AT TR
g AT HAET AEd @ wfesmd w
wg ufaF % e srr fr g faad
g AT AT ITH A9 7 ANE &,
377 g8 Wy A 5 oo e
#Ffears ez 77 7 = g A
5T 7 WG, UHT ST gE 39 faauw
F FeaY T ¢ | ’

# #g oA w0 wven g 5 anyat
v weofagl & faww ww I &
a2 A AT g /F wfe g aha
T ¥ Ug AT ATAA & 1 FW AR
T 7 faw @w amw "y § e
7T & A AR Ay g W &
wra o f6T W) JmAr geEard
AR W e &, P am e & 3
FTH T § W T gaAar g &5 sornm
TEA H A AT ATA & WIEW gAY 40
gifr g & WX I wET A @A
frwerdy & 39O g % Uy EfY
f& wrwr AT A6 TOL | F WA
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[sT Tar ]

S wETe, § AT AT AW WIR FY
¥ Tq7ay § S K wioww, w9
AT wrfy & |, {92 g g oqr
w2y & 9 AT WY FAF WAET
wgd ¥ AT A &% Ty F s e
SHFT T FW AW &, agF AT IAN
oF ot & ot 5 suframe gt g
wifg @& 1 & wrY 7 fgemr a0
W ag arew § fF it = faw go
R sEad &7 o Afgen fomsr &
Y W F &R F, sirwey AT IgH
7 ox wrfews waEara A fowr 9 sk
IET SR AT AgEl & g ® 3v
foar a1, 9 399 ¥ g WL GO W)
9% T AT AFA E

“l could not believe that cul-
tured and ntelligent swamus
would not be ready to purge
Rishukesh and many other “holy”
places of the sume character, 1f
they sat together and thought the
matter over, and at the time of
the last Bara Kumbha 1 had pro-
longed talk< with quite a number
of them It seemed as if they
were already feeling the serious-
ness of the situation, and werg
planning various schemes hke
registration of honest sadhus and
ehmination of the disreputable
ones”

T |19 T IE T8 HY FHRT AT ¢

“There was glso a talk of dis-
gorging the huge piles of wealth
hoarded m the various maths and
putting them to worthy use”
“No doubt the true sadhus could
play a great part 1n India’s
development, but they are very
few in number compared with the
hypocrites and scoundrels who
masguerade 1n the sacred bhagva
dress”.

(Registration) Bill ¢632

i afgs & o0 wifews | @@ arg
*7 egvz frar T ¢ feoE} W ¥
§RT O¥ F7 AR & o fF A &
AT ¥ sETIET Fd &, W R OWWW
FEEAWAEd FH 5 g 7 fn
s AR grfea) ¥ faode gwy §
o 7 fA a7 @19 qWIS AR Ay
AT 1 qEIH I § 9.7% 9§ @9
@ w7 A @ & fwmd F Frew
AIEHI S AT AT AT §F A9
FIAT " 39 g Frraren omasaw
g ST ¥ 1 TEAT F 4% WA T
argar g & st o ug fodaw W R
ama 3, g gam & fr e favaw &
FF FA ¥ Y AT FT TRTAF F
Ffra g ¥ a7 fazvaw wwar g AR
o g fazaw s wfus g mar
fF o AR T F TR B W TFR
F wasr A W Tefady & A ¥
I a1 At WL E 77 guaga
a1y Fwut F1 ¥ TTA @ AT IAR TIAQ
T @ AT gR 3 AT AW warfam
# for fr fergeama | w=t A9 AW
afqezt 2, A& 5 7 i i &
FOT FhaAr MTAAd A 79 far & AT
7H R wETw A A=y a4 | sy
FO AT aE AN 2 fE o owE &
faua® 1 T8 g2 & AWA AT WOAT
a1 F gfAar 7 W7 ww & few agA
qraEE oMY gH gAY FT A% &
S HHIT BN I HY & & fevane
WS F MY GrET @A TN ATIH]
w7 gearfadt F1 GF FEATLR A T FT
qF AT IAFT ATH AT &7 F 91U TF
PO F@ ¢ W7 A aXE F AT I
7T AR 9 §

TG 9 7 ¥ favgs ¥ qew §
T 917 wrafaar &Y & o fe @
fow aom e 1 gm v 4 fe
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Tz WORIL ¥ 0% wy fadet ww g
A aaw § A qr fFrw oswIe
fodt oy g & o v E
M T gEEY g A og fv gEw oY
wrew § 91 BITREN WrET g Af4-
R & "< o sfw w1 feg g §
qg wgr A I9F Pyl @Y A § A
ag f& W 99 & Kreq ar weA 949
SAER HOAT WY @ F QTR A
gusT grad) § 92 s 7 fow ardr £
a1 gz It § |

Fg stwaar 1 safa 71 5
ax & fr var favmy =t oA ¥ oA
qy WX AT AT FH T A A
S @@ F warfear F gunr Av
Ed qAAT WA T AT A,
T TEl T A FL U A AR
podT qowdr g My Weersa
FUF F AN X Fg AT fAT=FT
"M | F IAET 3@ amfa #1 qaiEg
A AT {5 ;T F ATAA sfroAT
#171 afew 771 wiega vg ¥ g fr
it wifegmAr oty qaET & 979 3"
AT FT WAYH FOT OHD HIE
I qA TAF0 FA4E IF T 78 AT
wrq & | § @z v Jven g froamw
AHA WITA AT GRSt 3H A |
AT FIRIT AT IGLE TG 0 ATRAXE |
WIXT G AWTT FF 419 F  Ffq
&7 g € 5 ;W 9T F Amgwt ot
grfaaY #1 ©F S9E uEhvg w9
AT T F F A ATTAT 977 H1T
A T T FAT ST AT
W AT ™ & ) g 0w
g A AN @I KA T G A&
T S D FAAN 7 @ W Gy
faeas & @ w4t gk o oI ¥w o
w1% fe fafowg gor a1 ) oot 9
¥ A& & 5w fadw 9T 5w W,
aga ¥ AT T¥ 4 9 fr o fadmw oY
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X A ¥ 9 e agg § a1y
A W § Y g ane § R v
¥ 79 ¥ 7 aFE A8 afes IuR
®IIT R | FET W AT WEE Q0
§ & IAFT { AGY T T AT ATRAT
g\ = Am 1 ¥ o afwfy
T saET R afafs @ aed oF qgwe
¥ q UF FAT UF FG g0 FE &
fF zg w7 F Wezaw § w1 IRT-
fax aren & sremifeRy, gL fuw
g v wEewr fasr s oA
F5 AFA AT AHAT AW F A
# a9 Il | O8 35F g § fawAr
afmT € fret @ 7= qFET I AT
# waaT q gt 4 1w d5F W
A7 N &7 gr g affr & gAaT
fox 71 A7 AQY AwHAT FNE
q TR ATIF A T |

Ar & g oA F7A ARAT § %
oy 59 ey &7 {3 o 7 39 w1y
T IHE UTH U7 FERAFF § I 9T
Wi 9aq are @rfev gen froze
fqad & g1 weq HAWE § 1 0A Q@Y
w7 g Arga # fr fgeem 7 feRa
AT F TAET IE AW FHE( AR
g1 APy FAMF I3 ST AT WAl gATR
qIeT FTE ALF AL 7 ) FAY BN AF
AMEA § AgA A AL AL F A &
4T § AFT | WA 474 § W7 fada
qfaest W AW & gETE AT AR
s 90 | W1 89 ¢ AT 3AFT N
ot wET AR E W7 5 7 4 /1Y
S TR FY AT T T A FIE AV
o) T54 F ISTF FX A § A A
mmr%wmé,ﬁm
T AFAT FY T FY ATF | W IE ATEX
& f a1 5 T & WA A7 AT
aet gz faeit g% § ag 7 faely @ W2
aTa g A 75 A § Il W seferest
a7\
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[ 71, o]

At ar ar R § 12w md
& f& gnt 3 & uF aga g wav 7€
¢ % g amar foar wov 2w T@, TQ
AT a7 IR HE a9 ¥ g A
T AT 3X § 1 I 97 AT A A
&1 Q¥ ATEAT T A7 AT AATAT AT
FIIE | ¥ +fF gRTA FT 0
# gamar g fr g@ faguw & oF a=v
faaeY fr 13 ¢s AT Qo A A wWE
N A ool W Al gy § IR
Y QAT FAT F VFT AT AFAT § |
T @A § T GAT WT AT
fraa wrfgd a7 94y 39 favaw gt
fora @ § 917 998 9T T @ T
AT qHATE |

R g gw oM g famrd
&1 gre F fAeqerar g faare £ ar gw
7 AR 9T g9 & ag fagaw aer
& w%a g\ 3 fadaw T 9 AogAT 7,
A grfagy #, 97 7 fadt o afer
& A AYF AGT F ACT W7 qYE
IO FAT TAAT FEA § THHH 9§
FFATE | SART AT THY ATH LTI

T3 BT get agag iy § fF
A Afawe & Ay I g § srafe
vt 1 & wwaen § B 4 arafear g
faa 7Y & #fE 2w gz & 924 a0
sifeqaz F7AT 7ed § fona fw aras
F1 w1 aFAIE T G ML IFT 7o
T w1y |

¥ o w7y 1wl e
£ & g od 2w i € wwr e
& HIAT ATET § 1 A%T 97 AW A7
ey FAT gwar § WIT AT €Y g
wrefer 7Y §rfr | faaw ws a1 af=me g
T P ey 5TF N e
i § A7 g ST qar 9w T
fo gev & g@ ag ¥ foad sfaw §
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T EG Wy A {9 HAT AT
g g ox € fr gt el A
s 9T $g FEET A0 wHERE §O
fea & 1 & i war g fw foedt oft Q9
qoA § ey g7 oA wAeee W
qU FT T WIT FT TFT § WY
HIAT FH 7 0T Hr§ wrafer @ QAN
ifg 1 & o qae o e o
THEE ¥ ) agm A § I @A
we@ I § wifE s a9 FW
F Y fags &1 qa7 & @ g1 IR |

wfaz & gg gaifes amaar g
fegn o fams Sr@me ST AR ™
am F1 wyET % fr fgmeam & wR
ArgEt F1 A geATiRay F AT At
wfedY & =1 svAY &, Forr a7 i fgee-
AT FT G AT F 74 THTE, 4 T
F T F T g {5 AT HS A
T g § TAET wfemsT ag Wi o
o5 WY &, A I T g M A g g
FY AWM F7TE SF AT H2 AR
fraeft g€ & 7@ 7 far

stqT fF 4 WTT & %, I@ 9
{ AIIHY & AT FE AFHAA A, GIHFT
W 619 WA R/, T 19 F7 OFIR
=t g § A I a7 & §
faam & f Wawet a7 w78 smafe
agy gt aifgw | ag 2890 A € B
TR #T ATY ¥ I FTH &1 a7 AT
O Y =Ty & g g€ F faar
g | ag fawrefiw € | AR @
s & oI 7 §ET a0 @A € |
afz F1E TTg a1 FAUTHT HIX ALY
HHRET FAAT 413 & 47 Aqforede &
T BT W FT A T awar § | Ffe
W KT TqH W9 [T ewHeT
£ aY guw iy § fr. e forgem
oTiT AT §eqT Y SEwT g g agt
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aTx B LI FUT qT FH AT FY
w#mﬁi%_msatﬁreaﬁ
WF AR GHTT & 9 AT & J19 |

a q A g FF @ w@ Ay w1
T § @ 0 frdaw axw d AT
T A ¥ QAT AT T § 1 ¥ W
A AN F AT T H AEEHAT
& | 1 030 & a1q & g7 fadow A
ua¥F qma faarad 9o F@T g |

Mr Chairman: Motion moved*

“That the Bill to provide for
the Registration of Sadhus and
Sanyasis in India, be taken into
consideration ”

1 have received notices of several
amendments {o this mofion The first
1s 1n the name of Shri Shree Narayan
Das Is he moving it”

Shri Shree Narayan Das (Dar-
bhanga) Yes

Mr Chairman* I will take 1t as
moved In view of this amendment,
the next two amendments of Shri
D C€ Sharma and Shri Bibhut:
Bhushan Das Gupta, which are simi-
lar ones, are not allowed to be moved
Then there 1s amendment No 4 in the
neme of Shri Saigal Is he moving
it?

Sardar A S. Saigal: Yes, I have al-
ready submitted the names

Mr Chairman: I will take 1t as
moved The names are Shri Radha
Raman, Shr1 Radha Mohan, Shn
Vishambhar Dayal Tripathy, Shrimati
Anusuyabal Kale, Major Raja Bahadur
Birendrg Bahadur Singh, Shr1 Atal
Bihar1 Vajpayee, Shree Bibhuti Bhu-
shan Das Gupta, Shr1 Bhakt Darshan
Shr1 Balasaheb Patil, Shri B, 8.
Murthy, Shri M R Krishna, Shrimati
Manjula Devi, Shri Bibhuti Mishra,
Dr Ram Subhag Singh, Shri Birbal
Singh, Shri Shree Narayan Das,
Pandit Thakur Das Bhargava, Shri
Ant Singh Sarhadi, Shm Raghubar

(Registration) Bill 9638

Dayal Mishra, Shri C D Pande, Shri
B N Datar and Sardar Amar Singh
Saigal, the mover.

Shri Feroze Gandhi (Rai Bareli):
You read out the name of Shrimati

Manjula Devi  She is absent from the
House

Mr Chairman: The hon Member
might have taken her permission be-
fore she left

Shri Feroze Gandhi: That 1s what 1
am trying to find out

Mr. Chairman: If she were here
and objected, I could wunderstand
the objection  Otherwise, I shall pre-
sume that her consent has been taken.
The amendments and the original
motion are now before the House.

ol /o alo fg&t (W) : &
Ig 7T SlgA g 5 oW & wigww
F A AEITR EIW A %5 fagaw
garfe fsfr@ w a sy g

Mr Chairman: After the motion is
over, I will consider that question I
know the position Let not the hon.
Member worry about 1t If any prece-
dence 1s to be given, 1t shall be given.

Shri Shree Narayan Das: I beg to
move

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first December,
1957

Sardar A S, Saigal: I beg to move:

“That the Bill be referred to a
Joint Committee consisting of 33
members, 22 from this House,
namely, Shr1 Radha Raman, Shr
Radha Mohan, Shri1 Vishambar
Dayal Tripathi, Shrimati Anu-
suyabar Kale, Major Raja Baha-
dur Birendra Bahadur Singh, Shri
Atal Bihar1 Vajpayee, Shr1 Bibhuti
Bhushan Das Gupta, Shri Bhakt
Darshan, Shr1 Balasaheb Patil,
Shr1 B S Murthy, Shri M. R.
Krishna, Shrimati Manjula Devi,
Shri Bibhuti Mishra, Dr. Ram
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Subhag Singh, Shri Birbal Singh,
Shri Shree Narayan Das, Pandit
Thakur Das Bhargava, Shn Ajit
Singh Sarhadi, Shr1 Raghubar
Dayal Mishra, Shri C, D. Pande,
Shr1 B N Datar and the mover,
and 11 members from Rajya
Sabha;

that 1n order to constitute a sit-
ting of the Joint Commuittee, the
quorum shall be one third of the
total number of members of the
Joint Commuttee,

that the Committee shall make
report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parhamentary Committees
will apply with such varations
and modifications as the Speaker
may make, and

that this House recommends to
Rajya Sabha that Rajya Sabha do
Join the said Joint Committee and
communicate to thiy House the
names of members to be appoint.
ed by Ra)ya Sabha to the Jomnt
Commuttee ”

dmft cEdn (faw aw)
gavafa off, o &9 FoUrAT Tfregw
faq 4T amT T A ST AT gw
&, o fan § w1 £ aga an
g 1 W ifa gvar & araw oY afay
qfw @ § 1 73 97 awife F = & %fw
o) wgly W@ § 1 T @ A, S Y
aske ¥ & gETX TEr TMETT 99T
W E | THONT § A HgII
gEAT WAl @ | 9w Twig T
YT AW H7 TE 9T fawr A A agr-
T Afrse W FAT FT IAE wmAT
S g T R & oA, FE MRy §
W a1y grfedy ) awd wwAc §r,
e < 11 T owaw &, e A
waw § | faw a7 7 ft wFd | R
U, WY FF T AT T 4 ]
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OF ¢ 1 T ¥ ¥ F 9T TR
Ty ==t wrd € | wrrws S R T
oY T O § 1 @ A A
wafy 9 | % 39 farar g §, forer
) g sraAde st e A €
TF EETHT I, 7 FF AW & A QT
§ afmm ¥ wafes g §
fay o W@ §19W ¥ Al
AT 3T § | g TR W
fatar T T AgA G E 1 R AR F
o ¥ g waEn S 9
I F @A &7 a8 7 § AT R
sfa g7 =T Y §, ITH AT FH T
fea =g § 1 @y wefaay € gt
TATA 7 AT AT W E | TR A
# a1 gg ¥ a7 q3fy qfeq sqg@m
ATE FT AAA E | FA T GATR TIAAT
w Tl 7T T ) OF A W A
TGT A & | WA TG FIS FAT F FE
ATy A& G §, e fra ¥ awa §

AT MY agreT qEeg 1 7Ty T
@ wry manfaaqy F fag w@ fam A
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Shri B, 8. Murthy (Kakinada-Re-
served-Sch. Castes): On a point of
order. I would like to know whether
this Bill is not offending the funda-
mental nghts of citizens.

Mr. Chairman; Does the hon. Mem-
ber want to make a speech on the
consideration motion?

.

Shri B. S. Murthy: My poaint of
order is whether this Bill is not
offending the fundamental rights
guaranteed under the Constitution?

Pandit K C Sharma (Hapur):
Article 25.

Shri B. S. Murthy Because a sec-
tion of the people are following a
certain mode of life, they are asked
to register. Is it not a curtailment of
the fundamental rights guaranteed
under articles 19 and 25 of the Cons-
titution?

Mr. Chairman: So far as article 19
is concerned, this Bill does not say
that the profession of sadhus 1s for-
bidden for all times It only says
that certain persons have to register
themselves. So article 19 does not
come in the way. It is only stated
that all sadhus have to be registered.
The profession is not forbidden.
Taking an analogy, all medical men'
are ordered to get themselves regis-
tered Will that mean that the pro-
fession 1s not allowed to be practised.
Freedom of conscience 1s not sought to
be affected at all and article 25 1s not
offended 1n' any manner.

Pandit K. C. Sharma: ‘With your
permission, may I say....

Mr. Chairman: Not on this point. 1
have examined thig and there is no
point of order.

Pandit K. C Sharma: On a point. ...
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Mr. Chairman: If there is any new
point of order let him raise it. Buy
if he does not want to raise a point
of order, I cannot allow him to speak
now. Now Mr, Supakar. Before the
hon Member begins his speech may
I request hon. Members not to take
more than eight to ten minutes as I
have got chits from more than 20
hon. members. The discussion must
close at 4.55 pm.

Pandit K. C Sharma: I submit....

Mr. Chairman: I have already call-
ed another hon, Member to speak.
So if the hon. Member is so impatient,
let him raise a point of order and I
will allow him to do that. But when
there is no point of order, I fail to
see how I should allow him to speak.
Now Mr. Supakar,

Sardar A. S, Saigal: At least the
two Swamis should get time.

Shri Supakar (Sambalpur): I oppose
this Bill because it seeks to scrutinise
our social life to the extreme limit and
that is most undesirable. Having re-
gard to the past of our country, hav-
ing regard to the debts that India
owes jo our sadhus beginning from
the hoary old days down to the pre-
sent age, I do not think that this Bill
15 called for. I also do not think that
the insinuation that is sought to be
cast agamnst the sadhus in general in
the Statement of Objects and Reasons
is called for. 1 would submit that
the reason for which this Bill is sought
to be introduced 1n this House seeks
to cast a reflection on the order of
sadhus and sanyasts which 18 not
justified at all. It may be true that
in the profession of sadhus and
sanyasis there are undesirable ele-
ments, black gheeps, and their num-
ber also may Be large  Still, it does
not justify the slur, the insinuation
that 1s sought to be cast on the sadhus
as a whole. Even as it is, if this Bill
is passed today, will it serve its pur-
pose” Will 1t serve to check the vices,
begging and other anti-social activities
of these people who, posing them-
selves as sadhus simply by getting a
character certificate or by being en-
abled to get a character certificate
from a District Magistrate, indulge in
them? I submit that the logic that is
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{Shri Supakar]
applied in bringing this Bill before
the House can be applied for bring-
g another Bill for registration of
pick-pockets, for registration, of
thieves for registration of goonda
elements in the society.

Shri V. P. Nayar (Quilon): Do you
include sadhus in this category?

Shri Sapakar: With the same logic,
we may pass a Bill saying that no-
body can take the profession of
picking another man’s pocket without
first registering himself. 1 think the
reason advanced for bringing forward
this Bill before the House is that if a
man gets himself registered, he s
above all criticism  But 1s 3t correct?
Is 1t possible for a District Magistrate
or an officer to now who is a real
sadhu to whom a certificate of merit,
a certificate of good conduct 18 to be
given and who 15 the person to whom
1t should not be given?” We know
that 1t is very difficult for ordinary
men to realise the moral and spiritual
greatness of some of our sadhus We
know from our legendary history that

Jadabharata ( WINRA 3y, who did
not talk and mx with other people
in society, was forced and compelled
one day to carry the planquin of the
king Probably that was the only day
i his lhife when he deserved his
bread but 1s that the yardstick of
utility of man?

If we go by the reason that is put
forward today in this House mn saying
that 1n order to justify the existence
of a sadhu, he must do some physical
work, he must join the Sarkar: Sadhu
Samaj, he must do some social work,
the same, I would submit, 15 to take
a very narrow view of spiritualism
and to 1gnore the work that i1s done by
some of our sadhus who maintain our
culture, our heritage and our great-
ness for which India 1s proud and for
which India can hold its own; and the
debts that the country owes to some
of these great men throughout these
centuries. Can you imagine that 1if
Sankara wag living today, if Buddha
wag living today, if Upagupta, who
made Asoka into a great man and who
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brought him into the picture of
history was living today, if Arabindo
was living today, if Swami Viveka-
nand was living today, would they
have come to a court of law, to a
District Magistrate, and requested
him “Sir, my conduct is good; I want
a good conduct certificate from you
saying that I am worthy to be called
a sadhu or sanyas1”? They may
not be there, but I believe
that equally great people who are
worthy to be the successors of these
great men are still living in India
today. Shall we compel them to get
themselves registered on the penalty
of paying a fine?

Supposing they get themselves regis-
tered, what next? How are we going
to employ them and what are we going
to do with them” Does it mean that
by registration we can compel them to
do something or refrain from doing
something else? Can we compel them
to take to active social service simply
by means of registration or lead a
particular course of life which we or
the State may desire them to lead?
We cannot do so  So, simply to say
that all sadhus should get themselves
registered or run the risk of a penalty
does not, I submit, appeal to reason,
specially to the reason of a jurist or
anybody who has got anything to do
with the laws.

Mr. Chairman: Shr1 Datar

Sardar A. S. Saigal: The sadhus
should be given time to speak first.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Others can speak 1 shall point out
certain important considerations and
they will be useful to others.

oft /o Ao fF@N F 77 FA-
Az gaeat € v @ w1 7 S
ot oraT € &Y o7 AT E [ET T
F4T ST EA
Mr. Chalrman: He is only inter-

vening. The other Minister is there
to reply.
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Shri Datar: It ig possible to believe
that my hon. friend Shri Radba
Raman has been actuated by very
good considerations, but I might point
out to this hon. House that there
are certain difficulties in accepting
this Bill, not only because it is
impracticable in nature but also
because it casts a certaln responsibili-
ty which it may not be possible for
Government to fulfil.

The hon. Member desires that we
should have a registration of all
sadhus. So far as these expressions
sadhus and sanyasis are concerned, he
has not defined them at all. Neither
ig it possible to define them to cover
all the classes of sadhus, sanyasis and
swamis whose number, if I mistake
not, is more than 50 to 60 lakhs.

Shri V. P. Nayar: Where are the
figures from?

Shri Datar: So far as this class of
persons is concerned, they have a cer-
tain history of their own and before
we either go on to condemn or even
criticise this class of persons, I should
request this hon. House to note that
this sadhu class had and has done a
great deal for mankind.

I would in this connection point
out to my hon. friend that recently
there has been a very valuable publi-
cation issued by the professor and
head of the department of sociology
of the University of Bombay. It is
called Indian Sadhus. It gives con-
siderable information so far as the
sadhus of different classes and sects
are concerned, and it points out also
how on the whole the sadhus have
done a lot of good servicee 1 am
not speaking only of spiritual service,
but ordinary social service as well. I
shall read only the conclusion. He
is an author who has no special parti-
ality for sadhus at all, and is one
of the eminent writers so far socio-
logy is concerned. He has dealt
with the question &8 as objective and
appreciative a manner as possible.
Let us not go by any emotions, hy
the fact that here and there there are
likely to be certain black sheep,
because black sheep there will be in
everv class or cross-section of societv.
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After all, we have to see whether in
trying to remove certain defects we
are not causing harm or disservice to
a class of persons which has done
certain service so far as humanity is
concerned.

This is what he says.
Shri Warior (Trichur): What is

N

the name of the guthor? <

Shri Datar: The author is Ghurey
who is professor and head of the
department of sociology, University of
Bombay. He is not connected with
any rutt, any sadhu institution, but
a scholar and is dealing with socio-
logy. From a sociologist’s point of
view he has considered what services
have been rendered by the sadhus
and sanyasis as & class. ‘This is his
conclusion:

“Indian Sadhuism is thus seen
to be a process of long evolution.
It has shown great vitality and
readiness to adapt itself to chang-
ing circumstances without fore-
going its fundamental principles.
It has counted among its a fairly
large number of outstanding per-
sonalities. They have contribut-
ed very liberally to the spiritual,
intellectual and social uplift ofe
their lay brethren. When one
hears of or comes across aberrant
Sadhus of dubious character and
gets into the mood of passing an
adverse judgment on Sadhuism in
general, let him ponder over the
following observation of a pro-
found student of the history of
Christianity in Europe: ‘The root-
problem of monasticism is one

(RT)

which every ideal has to face’.

I am not going into the question of
history, but I must point out that
even now we have a large class of
sanyasts who are doing great not
merely religious but social work as
well. If the hon. Member’s Bill is
accepted, all the heads of mutts, be-
cause they are sanyasis, and all the
numerous sanyasis of the Rama-
krishna Mutt will have to go before
a district magistrate for getting
themselves registered. Is it proper to
affect the self-respect of these great
persons?
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The Ramakrishna Mission as you
are aware has &one great social ser-
vice and 15 one of the best institutions
working for the social uplift of the
people. They are all sanyasis. Is
it proper for us to expect that they
stand in a queue before a district
magistrate? And what are the quali-
fications of a district magistrate? To
know who are to be registered and
who are not to be registered. And my
hon. friend has given absolute powers
to a district magistrate to refuse an
application.  Ultimately in his zeal
for improving the sadhus he has gone
to the extent of making non-registra-
tion itself an offence. So far as
these sanyasis are concerned they are
not concerned with the world, though
there are here and there black sheep.

I understand he made a reference
to an article by Meera Ben. She has
condemned a certain class, so far as
sadhus in Rishikesh are concerned. I
would like to point out that there
might be some bad sadhus, but let
us not go by impetuosity, let us find
out whether this ancient institution is
bad or whether it is now possible to
put restrictions so far as the law or
the Government machinery is con-
cerned. In all such cases let us
understand that this proklem has to
be approached more ir less from a
non-official point of view.

In this connection may I point out
to the House that from 1950 onwards
this question has enguged the atten-
tion of the sadhus themselves as also
those who are mterested in this great
institution. They have held a number
of conferences They held a conference
at Rishikesh about a year and half
ago, and last year, they held a con-
ference at Nathdvar., They are
aware of the black-sheep amonst
them, and they are aware that there
are certain persons who are not work-
ing properly, and who are taking
advantage of a certain respect that is
given to them by the people. There-
fore, it was considered advisable by
those sadhus themselves to have a
registered body. Therefore, a body
known as the Bharat Sadhu Samaj
has been registared unWer the Indian
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Registration of Societies Act of 1860.
One of the objects of that Samaj is to
raise the moral standard of the com-
munity, to inspire people to develop
virtues by giving up vices and by
cultivating purity in action.

16 hrs.

This Sadhu Samaj has been carry-
ing on good work. The sadhus are
trying to have a complete register of
all sadhus—the very object that my
hon. friend has in view-—by not includ-
ing in them those who are not sadhus
but pseudo—sadhus. So, in the
different parts of India, there are
various associations, and all those per-
sons would be approached, and those
who are really sadhus would be
included in that register.

Now, the work of a sadhu is not to
be a sadhu himslef but to make others
sadhus in the literal sense of the term.
The other object that we have to take
into account is that in all such cases,
whenever there are cross-sections of
a society, and whenever there are
complaints, the better course would
be not necessarily to have recourse to
legislation, but as far as possible, to
allow voluntary associations to grow,
so that there will be internal purifica~
tion. This has already been taken in
hand, and they are carrying on their
work In a very satisfactory manner.

The object of this Bill, and of those
who 1interested mn sadhus is to make
them useful not only for their own
pursuits, whatever they may be,—
you may call it religious or other—
worldly or even unworldly, if you
like—but also for the nation. So far
as these sadhus as a class are con-
cerned, they are not governed by
worldly considerations. They come
out of what was formely known as
the yati class and not the grihastha
class. If we can avail ourselves and
if the nation can avail itself of the
services of such a large number of
persons, then, naturally, our national
development problems will be very
easily solved. And that is one of
the objects of those who are helping
this great institution.
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Therefore, when certain attempts
are being made, when organised
attempts are actuslly being carried
on by persons, on behalf of the Sadhu
Samaj, and when it is possible that
by voluntary work, by work from
within themselves, this institution of
sadhuism is likely to be improved not
only for the orthodox purposes but
for the purposes of developing the
country as a whole, I suggest in all
humility that so far as this question
is concerned, let us not rush te legis-
lation. After all, legislation has cer-
tain difficulties.

The question is whether the sadhus
or sanyasis as a class have been so0
demoralised and have been so deprav-
ed as to make it necessary for us to
have them registered. So, this is a
point that has to be taken into account.
As far as possible, when simultaneous-
ly certain work or certain activities are
being carried on to turn them into
good ways where they are not in good
ways, and to utilise their services for
the development of the nation, I feel
confident that we should not take any
steps of this nature, and we shoud not
rush to legislation.

I was very happy to find that my
hon. friend Shr1 Radha Raman has
spoken with so much of restramnt,
though he had certain difficulties, and
in the Statement of Objects and
Reasons, he had put things in a rather
wide way, by saying that most of them
indulge in vices 1 am afraid he has
done great injustice to the large class
of sadhus. The percentage may be
large, five per cent or ten per cent, or
whatever it may be, but is would be
entirely wrong, and it would be a
travesty of truth to say that most of
the sadhus—and most means a large
number. ...

Shri V. P. Nayar: Most of those in
the guise.

Shri Datar: ...... are indulging in
vices and other antl-social acts.

So far as this objection s concerned,
the last point I would like to urge is
that the arm of the law is long enough
to catch all such persons. We have
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got the Indian Penal Code and we
have also got the other penal laws.
This Bill purports also to be a penal
law, though the particular offence
has been brought down almost to one
of non-registration. I would point
out that wherever there are anti-
social  elements, and wherever
there are persons who are carrying on
illegal activities, then Government
have in their armoury sufficient powers
to punish all those anti-social ele-
ments. If in thus class, there are
such persons, then surely Government
can take action.

If, for example, you look into the
history of crime and of how many
cases there were against sadhus or
sanyasis, you will find that there may
be just a few cases here and there, but
after all, the number would be very
small. If a sadhu or a sanyasi car-
ries on work in an anti-social manner,
then the law can proceed against him,.
snd the law can punish him, and per.
haps the judges or the courts would
punish him more severely than the
ordinary people

Therefore, I would request my
friend that now that the purpose he
has in view, namely of riveting the
attention of the public on this parti-
cular aspect, has been more or less
fully served, he would help the cause
that he has in view, namely the
reform of the sadhu class, by with-
drawing the Bill, and by allowing
private non-official associations to
carry on the work that he has in
mind.

Shri C. R. Pattabhi Raman (Kum-
bakonam): A good bit of what I had
intended to say has been so ably put
by the Minister. So, I shall confine
myself to the broad objections that I
have to the passing of this measure.

This Bill secks to register sadhus
and sanyasis, and it does make it
very clear that it is not concerned
with Maulvis, Hakims, Buddhist
monks, Roman Catholic clergy. ....

Some Hon., Members: Not Hakims
but Fakirs and Bhikkus.

Shri C. R. Pattabi Raman: I any
sorry I used the wrong words.
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Shri B. 8. Murthy: Hakims are
doctors, I suppose. The hon. Mem-
ber meant Fakirs and not Hakimas.

Shri C. R. Pattabhi Raman: I find
from the Statement of Objects end
Reasons

“In the gwse of saintly order,
most of them indulge 1n vices
It will also save the saintly order
from nfamy and unnecessary
exploitation It will also help
Government in the detection of
many crimes 1 which so-called
sadhus and senyasis have a hand.”

1 am sure my hon friend Shri Radha
Raman did not ntend it, but the
effect of this Statement of Objects and
Reasons 1s real defamation of the
Hindu order of monks I am sure he
did not mean 1t But what 1s the
effect of 1t It only proclaims to
the world, and there are certamly
people in and outside India who will
use it, saying that the Hindu sedhus
©or sanyass are the people who ar¢
mostly black-sheep I am sure my
hon friend did not intend 1t He
assured me the other day that he did
not intend it But I feel bound
that this House must have the benefit
of what little I have studied of this
‘matter

Then, the Bill goes on to say that
since there are sadhu criminals, regis-
tration 1s a sine quo non Now, a
sadhu 1s a parivraajaka On the day
he takes that garb, he gives up his
parents and his children, 1f he has
any He gives up the woild He
1s dead to the world Shradha is
performed to hum by himself To
register him and to link him up with
‘the world would be a contradiction 1n
terms I think 1t 1s fundamentally
wrong

An Hon. Member: What
black sheep? <(Interruptions)

Shri C. R. Pattabhi Raman: There
are very many black sheep every-
where among doctors, lawyers etc The
disgrace to the clergyman’s cloth by
some priests 18 not new to India
There are very severe punishments

about
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for people disgracing the clergyman’s
cloth in Europe. But should we on
that account condemn the whole
class? I am sure they will never do
that outside India.

That condemnation I find {s the
whole aspect of thig Bill Are you
going to register Acharya Shri Vinoba
Bhave® He 1s a world famous sadhu

Shri Ferox Gandhi: Pandit Jawahar-
lal Nehru (Interruptions)

Shri C,R. Pattabhi Raman: I agree
that all of us are potential sadhus.
After all, there 1s no caste amongst
Sadhus and Sanyasis Valmiki was
a hunter Most of the rishis who
built up our culture did not belong to
any caste They were akarims 1
sincerely hope a day will come when
most of us will give up this life, I
do not want to end my life all the
tume earning my salary as a Member
of Parhament or practising my pro-
fession This apphes to all of us
Kalidasa has said in Raghuvamsa that
the moment white hair appears on the
temple, 1t 1s time for you to go to the
forest and do something for the here-
after and give up ordinary life

Shr1 V. P. Nayar.
not to go to the forest?

Why does he

Shn C.R. Pattabhi Raman: That 1s
Hindu hfe By this Bill are we not
striking at the root of Hindu concep-
tions?

After all who 1s a sadhu® A sadhu
1s a man who has renounced this
world He need not be a Hindu
After all, the truest people of every
religion have been i India The
truest Christians, the truest Mushms—
take 1t from me— are only m India
It 1s 1n the Soill—“punya bhoom1”. I
am sure my hon friend does not
intend that all these people must line
up before a Collector Collectors
are very amiable and qualified per-
sons But what do they know about
sadhus? What 1s the yardstick? How
are they going to register them and
how are you gomng to strike them oft
the register?
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1 am aware of the article written
by one of the grest leaders who was
in Gandhiji's Ashram—Mira Behn. But
when she says something about sadhus
*%n Rishikesh, you forget that there are
other Sadhus and very great Sanya-
sis, there itself. There is a very
great Sanyasi who i3 a headmaster in
Madras, who does not draw any
salary. There is another great
sanyast who has gone often to Man-
asarover and Kailas, who 18 1n Vizag
and Waltair doing a lot of good work.
The great Swami Sivananda is a
doctor, They do not cease to func-
tion. Some of them are Karma
Yogis. 1 make bold to say that in
our part of the world—in the south—
there are such sadhus doing splendid
work after giving up everything.
Finally we have our Holy Shankara-
charyas also in the south beyond all
reproach.

The Bill 1s all-embracing It does
not make any exception 1 was try-
ing to understand and put some sense
mto 1t and sce whether 1t tried to
brng certain classes of pcople with-
m 1ts scope. But 1t is all-embracing
Any man who 1s a Sadhu will come
under 1t Therctore, I suggest that
this Bill should be withdrawn

A TwAe g (N Tars) A
ST A HTIH IT FIA A G AT |

16 14 hrs.

[{Surt C R PATTABHI RAMAN in the
Chair ]

Some Hon. Members: In Enghsh.

Swami Ramananda Tirtha: 1 have
no quarrel with the Mover of this
Bil]l, and I do not doubt his good
intentions also But the way in
which he wants to improve this class
of people in society is something
which 1s ununderstandable I think it
defeats the object which he has in
view.

I do not want to enter into the
detalls of the various clauses of this
Bill T want to put before this hon
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House a fundamenta] approach. Who
18 a sadhu? He has no caste. He
has no religion. As such, he does
not belong to a Hindu religion. I do
not belong to the Hindu religion. 1
am, & sanyasi. All my caste and reli-
gfon has evaported Civilly, we are
dead.

Shri Khushwaqt Rai (Khen): How
is he a voter?

Swami Ramananda Tirtha: As a
citizen of the Republic of India.

Pandit K. C. Sharma: ‘Citizen’
means cwvil life.

Swaml Ramananda Tirtha: You can-
not file a swt against a sadhu in a
cvil court for damages and all that
because he possesses nothing. He
performs his own Shradha and then
takes up the sanyast’'s robes.

There may be black sheep Punisn
them by all means But are all the
sadhus black sheep’ Let us remem-
ber one thing You will not find a
single human bewmng who is perfect 1
remember the words of that great
monk Ramakrishna Paramahamsa He
said that a sadhu could be a true
sadhu only after he had left his
body Till then he 1s imperfect. He
cannot claim to be a perfect sadhu.

Therefore, 1t 1s a  spiritual oraer
and not a rehgious order Religion
15 something and spirituality 1s an-
other, though they are not contradic-
tory But then when one takes to a
spiritual path, is he going to care for
your registration, certification, licence
and cancellation of licence and all
these things? (An Hon Member:
No) Why should he? Where 1s the
necessity for him to do so? He does
not care for your legislation He wall
go away

I remember the words of Swami
Ramtirth, to whose order I have the
great privilege to belong. I am a
disciple of the disciple of Swami
Ramtirth. He had said:

“Throw away all the sadhus
into the Pacific Ocean. Let them
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be drowned and let us see how
the world functions”

Do not mumnimise thewr role. Do
not offer insults to them. If there is
any force that has held the world
together, that has cemented all the
frictions, that has brought together
love, amuty and sympathy and bro-
therhood, a great credit or share
should be given to the class of sadhus
That cannot be demed

Any way, my hon friend, m his
own ripe wisdom, has considered it
fit to bring forward this legislation
If the House wants to pass 1it, it can
because, after all, 1t i1s a soveregn
body But you will not be domg
justice to those who are really spin-
tually-minded

Without any hesitancy on my part,
I would like to mention a few per-
sonal matters Age-lhmut is being
talked of The principle 1s.

2Tg@ (AT TR WAAT

* The moment he feels that he should
renounce the world, he renounces the
world It does not mean leaving the
world. We live in the world, but not
of it That is renunciation We do
not belong to the world, though we
are ;n the world The moment this
feeling comes, the man renounces
After all, this (referring to the
sadhu’s robe) 1s nothing This 1s only
an eight-anna piece But there s
some fundamental principle mvolved
in 1t

I had a talk with Mahatma Gandh
I want to say this for the information
of the House I had something to do
with Gandhipip in  the Hyderabad
struggle He was my sole gwde

He asked me “Swamij, why do
you feel the necessity of this dress’”
I said “Mahatmajl, you are great,
I am small This dress always cau-
tions one not to do anything which
goes against the fundamental princi-
ples of Sadhudom because there may
be possibilities, there may be occa-
sions When I may have to be pulled
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up But this reminds me that my
role is something different.” You may
ask me, why I am a Member of
Parliament. I am here by accident
I can tell you with all the humility
at my command that I do not hold
anything All the money that I draw
is sent away and my expenses what-
ever they are are met But, anyway,
that 1s a personal matter

This 1s all a spiritual affair ane
you want to penalise spintuality I
have no quarrel with the intentions of
the Bill Penalise the criminal The
intentions of Shn Radha Raman are
very good What about Shr1 Shan-
karacharya if he were here today?
The only relief that Shri Radha
Raman has given to such categories
of people 1s this

“The provisions of this Act
shall not apply to any such order
of sadhus or sanyasis which may
be exempted on satisfactory
grounds by a notification issued
mn the official Gazette by the Cen-
tral Government from time
to time”

Is 1t the issue of a licence or a
permut? Is 1t any trade, commerce or
business” If any people are carrying
on busmness in the name of sadhus
punish them Non of us would hold
any brief for them By all means
punish them, 1f they are carrying on
anti-social activities curb them.
Nobody would stand in the way of
such measures But, what 1s this pre-
posterous clause?

“The authority shall maintain
a register 1n the prescribed from
setting forth the following parti-
culars concerning the sadhu or
sanyasy

(a) his name
mnitiation ”

before and after

His name 13 gone He won’t care
to register that It 18 fundamentally
aganst sadhudom or sanysse If you
ask me my name, I say, No Call me
by whatever name you like You
put in the register whatever name
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you hike I have no name The name
that my guru has given me i3 Rama-~
nanda Tirth That is there But, if
you want my name m the previous
ashram or my father’s name and all
that paraphernalia, there i1s nothing
I do not know how this Bill 1s gomng
to be implemented

One humble appeal This has taken
note of all the malpractices

Mr. Chaiman Order, order There
are a number of Members who want
to speak I will request the hon
Member to conclude soon I will give
two or three names in advance who
will be called after Swamin finishes
so that they may be ready

Swami Ramananda Tirtha So, they
are taking measures to purnify the
class of sadhus, whatever they do or
they do not do If everyone else, 1f
th« who'e world goes bad 1s 1t that
the man who 1s pure is defamed on
account of that badness in the whole
body’ If there are some sadhus who
are bad how 1s that good sadhus are
being defamed” I do not understand
I, Vinobajyy or Swami Sivananda or
Swami Ramdas of Anandashrama
being defamed because of the bad
practices of a large number of sadhus
as my hon friend has sawd® My
fricnd Shri1 Radha Raman need not
be anxious to save their reputation
or good name The world does not
doubt or suspect their bona fides or
punty This Bill cannot hold water
and 1t 1s something which goes against
the grain of our spiritual heritage

Mr. Chairman. The speakers next
are Shrn V P Nayar, Shrt Dwived:
and Shrimat1 Uma Nehru

The Minister of Law (Shri A, K,
8en): It 1s my duty to intervene at
this stage Sir I want to Intervene
to point out certain constitution vices
which this Bill suffers from. I do not
want to dwell on the ments of Bill
on which more than one hon Member
has addressed you There certain
vices which 1n my opinion cannot be
cured at all from which the Bill
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sutfers Take clause 4

“(1) An apphcation for regis-
tration as a sadhu or sanyas: for
obtaining a certificate under sec-
tion 3 shall be made in writing
to the authority 1in such from
and containing such particulars as
may be pre cribed

(2) On receipt of an application
made under sub-section (1), the
authority may, after making
such 1nquiry as may be consider-
ed necessary, grant a certificate
in the prescribed form, subject to
such terms and conditions as 1t
may think fit to impose d

Sir 1t 18 open to the authority to
prescribe  a  condition that every
morning a sadku must come at six
oclock to this office and remain there
for an hour and then go and then
come back agamm 1 have not the
least doubt that this clause will be
declared ultra vires the moment 1t 1s
challcnged m a couit of law

Secondly, there 1s a scrious doubt
as to the competence of this House
to entertain this Bill at all  If at all,
you want to legislate to 1egulate the
carrying on a vocation—call it voca-
tion or call it occupation, 1t 1s cer-
tain vocation of some saort—it can
only be

Shri  Naushir Bharucha (East
Khandesh) On a point of order, Sir
That point has been rawsed and a
ruling has been given You cannot
op¢n 1t now

Mr Chairman The Law Minster
took my permission to point out cer-
tain legal disabihties in the Bill and
1 gave him permission He has, real-
ly speaking pomting out from the
Government side, the legal disabili-
ties or the lacunae in the Bill

Shri A. K. Sen: It is only under
item 1 of Last I1 that any legislation
can be undertaken in public order
It appears that the framers of the
BiR thought it necessary to have some
sort of registration necessary to cone-
trol sadhudom  Public order 15 a
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State subject and I do not know how
Parliament may legislate on this sub-
ject.

After making this submission 1
leave it to the House but it will be the
duty of the Government to oppose
this BilL

Shri V. P. Nayar: Why did you not
come before?

Shri A. K. Sen: It can be taken at
any time.

Mr. Chairman: Now, Shn V. P.
Nayar and Shr: Dwivedi and Shn-
mati Uma Nehru will speak. The
debate may go till five minutes to
five. 1 would request Shr1 Nayar to
finish his speech as early as possible
It you agree, I may give 6 to 7
minutes to each Member

Shri V. P, Nayar: Mr Chairman,
after my hon friend the Swamin
has spoken I do not want to go into
the menits of the Bill and whether it
is the spiritual aspect that has to be
considered or the rehgious aspect
that has to be considered But, 1 can-
not dismiss the Bill as a completely
useless Bill because there are some
provisions for example, the registra-
tion of sedhus. 1 do not mean to
have any allegation or aspersion
against the order. If they are regis-
tered, we will at least know the
quantum of 1dle matter over the
country Not all sadhus are like that,
but, certainly, some are Lke that I
will only take the commonsense
view, the practical view of how this
Bill can be worked out.

You yourself when you were speak-
ing from there said about definition.
Usually, in the definition, wec define
all we want; and, if that definition is
not complete, we say that it includes
this also Who 1s a sadhu? 1 was
looking mnto the Hindi dictionary, w
find out whether 1t 1s Hindi word

8hri A. K. Sen: It is a Bengali word.
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Shri V. P. Nayar: It is not in the
Hindi dictionary. 1 was looking at
our ancient text whether there could
be any definition of sadhu or sanyasi.
It seems that some are under the
impression that this Bill 1s intended to
preserve the culture of Hinduism. In
that case, we have necessarily to refer
to the ancient texts. There, I could
not find the definition It may pro-
bably be due to my inabihity. But
there 1s not any.

1 find that only two categories have
been prescribed by the hon. Member.
1 find that the order or the class 1s
not confined only to sadhus or sanya-
sis There are many parivrajakas or
tapasyas and all these are considered
to be of the same holy order. Is 1t
the intention that all these should not
be covered?

There 1s another difficulty There 1s
not only the practical difficulty It
militates against our scriptural texts.
1 am not a student of those. Swamij
1s there frowning at me. I find that for
the particular class or order, certain
prescriptions have been made. A man
1s said to be a sanyas:, as he rightly
pointed out, when he renounces the
world. If I become a sanyost and 1
renounce the world; all that the world
contains 1s nothing but materialistic
stupidity. Then I go to the forest. A
man goes to the Himalayas. Is he to
be brought back, according to the hon.
Mover, so that he may obtain a certi-
ficate from the District Magistrate? If
that 1s so, 1t is a practical difficulty.
My information goes to show that
there are many real sanyasis who had
renounced the world completely.
Nothing in this world has any attrac-
tion for them

There 1s another practical difficuity
which I want the hon. Members to
visualise Most of the hon Members
have heard about the Naga sanyasis..

Mr. Chairman: Nanga sanyasis.
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Shri V. P. Nayar: I did not want to
use the word which was corrupted
In our parlance, 1t 13 known as Naga
sanyans It does not reflect the Naga
community; it is diferent We know
that they display their anatomy When
there ‘13 a procession, what does
happen There is a stampede At
Kumbh Mela we heard reports of
death on account of this Supposing
you visualise a situation hke this You
pass this Bill Tomorrow, these Naga
sanyasts, ten 1n number march through
the streets of Delh: 1n Connaught
Place to take their certificates—Ilet us
suppose We will be in a completely
ridiculous position

1 do not for a moment belittle the
hon Member’s pioneering cffort to
bring n legislation in Parhiament But,
what 1s the position? There 1s another
difficulty There are three or four
hon Members 1n this House who are
either sadhus or sanyasis Swami
Ramananda Tirtha 1s a sanyaes: 1 find
Swam: Ramananda Shastr: who 1s also
probably a sanyast Behind him I
usced to find Shr1 Akbar Chavda who
1s a sadhu If this Bill comes 1nto
operation, they cannot function as
Members of Parhiament wunless the
Government come< and says Where-
as Government 1s satisfied that Swamz
Ramananda Tirtha, who s a sanyast
and also a Member of Parliament, need
not take registration ” Unless such
a notitication 1s 1scued, despite the
fact that he has been returned to this
House by a majonty, my friend will
find himself 1n a mortified position of
gomng to the District Magistrate and
saymg ‘Sir I am a Member of Par-
liament Government will accept my
being lett out”, etc Otherwise, he
he wiil have to pay a fine and he has
nothmg in this world He cannot
attend the House because, as he right-
ly said, he has renounced the world
If he does not take permussion, what
18 the posit on? The police will have
to arrest hun He may have to pay
a fine of Rs 500 He may have no
money and then he will have to spend
two years in jail That means the
House wiil be denied of the wisdom
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of the Swamiji in such matters as-
this

There 1s another matter which I
want to draw the attention of the hon.
Minister I am sorry ! have no time
As I said, 1t militates against the text.
I have no tume to go into the details
I find certain passages For instance,
In the institution of Gautama and
Apesthamba certain things have been
laild down-certain obligations to be
observed They should have nothing
at all in this world But, what is it
that we find

I find in the Sadhu Samaj of which
my hon friend Nanda)i seems to be
the orginator, friend, philosopher and
guide, Swamjis sitting at a type-
writer Here 1s the photograph
Accord ng to my understanding, it
militates against what 1s ordamed
My hon frend, Shr1 Radha Raman's
Bill would go a step furthcr and not
merely not allow them to do it but
they are also made to take a regis~
tration certificate Whether they
renounce the world or not, 1t 1s no
matter they will come under the long
aim of law as pointed out by Shni
Datar It will take them away from
the seclusion which they wanted and
bring them back to this mundane
stupidity

Then there is a matter which is
technically defective and I am going
to wind up with 1t because you seem
to be anxious to give others an oppor-
tunity and I am also anxious to hear
others Shri Radha Raman has not
apphed his entire mind to this propo-
sition That 1s seen from a simple and
ordinary mistake Clause 3 (2) (b)
reads

his age sex and religion”

These should be recorded according
tp that clause in the application If
it 1s ‘his’ age, then 1s the word ‘sex’
necessary? It 1s so simple

With this last point I shall sit down

Shri Radha Raman: In legal parl-
ance, ‘he’ includes ‘she’
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Shri V. P. Nayar: That 1s under the
General Clauses Act #hd we are not
talking about it here On this subject,
I think there are two factions among
the sadhus and sanyasis One says
that the registration 1s necessary while
another says that 1t 1s unnecessary My
feeling 18 thus Suppose I get up and
take part m this debate Who knows
that 1n one of the factions there is not
a modern Dhurvasa to whose wrath
I may be subjected”

I do not want to say anything except
to request my hon friend to consider
more about this I give him all credit
for being the proneer in bringing for-
ward this Bill But, he may kindly
withdraw this Bill and bring a com-
prehensive Bill after taking into con-
sideration all  these  suggestions

ot ft wgve A (are—foe —

gigfas snfaar) ewwfe w8y,
ww ft w § fog a9 frre = g
feam g

Mr. Chairman. I shall call the hon
Member afterwards Shrimati Uma
Nehru

sy 3w pw (drarge) Tt
wERy, g o faduw angsy A
Ffea & e & geaey § gure
wTE =t 9T W 9 &, ® § @Ey
¥ MT § 977 AR WA & g § Twey
g A faw & @ ] g @ gaa
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o A gurt aHA ot f Ag A @
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We have but faith we cannot know,
For knowledge 15 of things we see
And yet we trust i1t comes from thee
A beam 1in darkness let 1t grow

Shri D C Sharma (Gurdaspur) Mr
Chairman, Sir, it 1s not possible to get
angry with Shr1 Radha Raman for
having brought this Bill forward To
me the case of Shr1 Radha Raman 1s
a case deserving more of compassion
than of anger It 1s because, he 1s one
of those persons, like many of us, who
believe that all the 1lis of this world
could be cured through legislation
This 1s a fallacy which democracy has
taught us, and this fallacy we always
hug to our bosom
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It all the social vices of this world
could be put an end to by legislative
measures, I think this world would
have become a heaven long long ago
There 1s the Central Parliament There
are 14 State legislatures We are
trying with each other in passing mea-
sures We have passed so many mea-
sures and by this time the face of
India should have changed But 1t
has not changed

So 1 would say, if there are any
cvils among the order of sadhus and
sanyasis 1t 1s, I think, very very opti~
mistic to think that they could be
cured by means of legislation But,
are there any evils” All my Lfe I
have been on very intimate terms
with Hindu sadhus, Muslim fakirs,
Christian priests and 8o on I have
met at least a hundred sadhus in my
hfe on very intimate terms, all kinds
of sadhus I tell you, Sir, that I know
only of one sadhu who was gulty of
an offence which could be thought to
be anti-social otherwise all of them
have been persons of blameless cha-
racter persons who would have been
objects of admiration and emulation
for anybody Therefore, for one
biack-sheep, 1if there 1s any, out of a
hundred you penalise the whole class
I think this 1s travesty of justice

Whatever you may say about sadhus
and sanyasis you cannot deny that
even now they show a higher stand-
ard of conduct than an average per-
son does Therefore, we should not
touch them, we should leave them
alone, we should leave them in peace

An American wrote a book, How to
win friends and mnfluence people My
friend Shr1 Radha Raman wants to
lose friends and annoy people That
1s the purpose of this Bill Here 1s
our friend the hon Minister, Shn
Nanda, who wants to win over sadhus
to the Bharat Sevak Sama) and try
to make them do certain good things
He 1s trying to make them in some
wav constructive citizens of India
Whether constructive or non-construc-
tive, he 1s trying to rope them in But
our frnend Shr1 Radha Raman is try-
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ing to frighten them away by means
of this Bill. I believe this is not the
right approach.

One point more and I finish, One
may travel from one end of India to
the other end. We all talk of emo-
tional integration of India, and we all
talk about moral integration of India.
1 tell you, if there are any persons in
this India, excepting perhaps the
Members of the Central Legislature,
who are responsible for unifying India,
it is the sadhus who are bringing
about the emotional and, I should say,
intellectual integration of India. They
are doing it much more than anybody
else. 1 see that sadhus from South
India give discourses on the Bhagwat
Gita in some of the villages of north.
I have seen the same thing in my con-
stituency in the north.

It there is one order which needs
to be protected in free India, which
needs to be given all possible help in
free India, it is the order of sadhus
and sanyasis, because I know that
there is only one thing which can
bind us together and that is the bond
of mysticism, and these persons are
responsible for keeping the flame of
mysticism alive. Mysticism stands
above caste, creed and everything. If
some of them do not behave well. 1
think we can forgive them, we need
not take any notice of them; because
some of the great sadhus are there
and they redeem this order of sadhus
and sanyasis.

I believe, Sir, this Bill, well inten-
tioned as it may be, and as my sister
Shrimati Uma Nehru has said, is a
Bill which is not going to do good to
anybody, either to us or to the sadhus
and, therefore, I do not support it.

sftwrdt egvea @if : waafa ey,
>R A a e o A e
®Y ote firerz W wher frar & o
sk off 1T o A ag faw T @y
# gra oy w3 ¥ wrdA vt § e
g g & &
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The Deputy Minister of Home
Affairs (Shrimati Alva): The Govern-
ment's point of view has already been
placed before this House and 1t was
interesting to hear speaker after
speaker coming to the same conclu-
sion that the hon mover should be
urged to withdraw the Bill I shall
not take much time of the House and
shall come to the various points

If we begin with the Statement of
Objects and Reasons, he has said, and
with very good intentions, that he
wants society to be clear of crime and
anti-social activities The hon mover
feels that society 1s 1n danger because
of sadhus and therefore he wants to
register them, as we register motor
drivers I do not think in a country
like India, there 1s such danger, and
if the® 1s such danger from the
pseudo-sadhus, from the hypocrites,
the anti-social element that we find
i the Sadhu Samaj, we have other
laws to deal with them, for, all those
who flaunt the saffron robes are
neither saints nor criminals and even
those who do not flaunt the saffron
robes arc also sadhus I almost feel
that the hon mover himself 1s a sadhu
very often

Mr Deputy-Speaker But he would
not submit himself to be registered

Shrimati Alva This question 1
raised again and again Who 1s a
sadhu” In every country, there are
men and women who renounce the
world for one reason or other, who are
completely detached, who give up
everything they have, and heie thc
hon mover wants to drag them all
before the registrar to register them
to pay the licence fee You shake up
the very foundation of the system
that has prevailed from ancient times,
the very foundation by which the men
or women can renounce at any stage
I am here referring to the country
called Burma, our neighbour, where
every man becomes a sadhu at some-
time of his life, a punj: Everyone has
a chance of becoming a sadhu, you go
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to the pagods and you live there for
a few days Then you come home
They may or may not be registered,
but everyone has a chance We in
our country do not want to bring ir
this ndicule for the sadhus

The second point urged was, the
Bill, in the first instance, will help to
have the exact number by maintaining
an all-India register Shrimatt Uma
Nehru has given a answer to that
Heie we are going to unregister the
criminal tribes and here we are try-
ing to 1mpose another register for
sadhus and sanyasis 1 do not thunk
we can subscribe to the view of the
hon mover on these grounds

Shr1 V P Nayar has pointed out
that every sadhu shall have to give
age sex and religion I am not read-
ing out the word ‘his’, because 1t is
sald that his’ includes ‘her’, but it
brings us to the question of women
also, who renounce the world How
are you going to enumerate them
Are you going to drag down all the
nuns—Buddhists Jains Christians and
others?

An Hon Member Hindus also

Shrimati Alva Yes, Hindus also
Are you gomng to line them up along
with the sadhus? I do not think this
is feasible nor practicable nor 1s 1t
advisable On these grounds, I think
the hon mover should reconsider his
B1ll at present

Then, there are other sadhus in this
very House, who have thought differ-
ently from this very well-intentioned
mover of the Bill, who have given
arguments which I have not quite
followed, but who have convinced the
House that such a registration is not
at all necessary, in a country like ours,
especially when there 1s already &
Sadhu Sama) which 1s registered,
when already they are formulating
their own methods, they own ways
and means by which to serve men of
all faith Why not leave this to them?
If you want to enumerate them, we
have the other method also, which
will not be very suitable—d mean the
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census, But then ‘sadhw’ is a change-
able term. I may be a sadhu today,
but I may want to cease to be a sadhu
tomorrow. Will you again line them
up for unregistratfon? I think it is a
difficult task.

Then, they have held a conference at
Nathdwara in Rajasthan and again in
Ujjain and formulated their own
methods as to how to get them toge-
ther. They are holding one more ses-
sion at Ahmedabad. Why not watch
and see what they do? They are
doing exactly what we would like to
do and in their efforts, they are doing
it with our knowledge, with our con-
sent and sometimes even with our
assistance. If that be so, if we are
able to integrate them into the other
forces, the national forces that exist
in the country, to fulfil our plans, let
them go ahead and come closer to us.

Here is a book by Dr. G. S. Ghurye,
which my colleague has read out. I
will read out a few lines from page
51, as to what is the meaning of a
sadhu:

“There are some, deeply versed
in antiquity, who devote them-
selves to elegant studies, and live
apart from the world, and retain
the simplicity of their character.
These rise above mundane present,
and are insensible to renown as
to the contempt of the world.”

This 1s proof positive that a sadhu
cannot be defined and for the 89 that
shall go wrong, we shall not punish
even the one innocent one. We shall
have other methods and we have
many measures on our statute-book to
punish these 88, which the hon. mover
today thinks ‘of.

The other thing he has in mind is
beggary. I do admit that the sadhus
and sanyasis have fallen on evil days
and there are many interlopers in
their midst who call themselves by
these names, but are not so. That is
why this trouble arises and the hon.
mover has to spend time in thinking,
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planning, drafting and presenting this
Bill to the House. It looks to me that,
all his life, he has come across the
bad elements amongst sadhus and
sanyasis.

Even as far as opinion goes in the
country, the opinion is that such a
measure is not welcome. It, indeed,
is not welcomed. I do not wish to
take more ¢f the time of this House.
But, I certainly wish to urge upon the
hon. Member to withdraw his Bill.

Mr. Deputy-Speaker: These appeals
have had any effect on the Mover?

Shri Radha Raman: Let me have
my say. You will please give me five
minutes.

Shri M. L. Dwivedi: Time is up.

Mr. Weputy-Speaker: He will have
five minutes.
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Mr. Deputy-Speaker: There are
amendments I should presume that
those hon Members also withdraw
their amendments

Hon Members: Yes

Mr. Deputy-Speaker: First, a deci-
sion has to be taken so far as these
amendments are concerned Is it the
pleasure of the House that the amend-
ments be allowed to be withdrawn®

Hon Members. Yes

The amendments were, by leave,
withdrawn

Mr. Deputy-Speaker Now, s it the
pleasure of the House that the hon
Member be allowed to withdraw hus
Bill?

Hon. Members Yes
The B:ll was, by leave, withdrawn,

Mr. Deputy-Speaker: Shr: Raghu-
nath Singh

Shri M. L. Dwivedi. I want to sub-
mit

Mr. Deputy-Speaker. Shri Raghu-
nath Singh has prionty






